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Bill No. 15 of 2020

(Authorised English Translation)

THE RAJASTHAN REHABILITATION OF BEGGARS OR
INDIGENTS (AMENDMENT) BILL, 2020

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

to amend the Rajasthan Rehabilitation of Beggars or Indigents Act,
2012.

Be it enacted by the Rajasthan State Legislature in the
Seventy-first Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Rehabilitation of Beggars or Indigents
(Amendment) Act, 2020.

(2) It shall come into force at once.

2. Amendment of section 35, Rajasthan Act No. 36 of
2012.- For the existing section 35 of the Rajasthan Rehabilitation
of Beggars or Indigents Act, 2012 (Act No. 36 of 2012), the
following shall be substituted, namely:-

"35. A Beggar who is mentally ill, how to be dealt
with.-Where it appears to the Superintendent of Rehabilitation
Home or a Rehabilitation Officer after getting due prima facie
or cursory medical examination done from a Government
Medical Officer that the beggar brought before him for
admission to the Rehabilitation Home is mentally unsound, he
may, instead of keeping such a person in the Rehabilitation
Home take appropriate steps for confining such persons to
Psychiatric Hospital as per provisions of Mental Health Act,
1987 (Central Act No. 14 of 1987).".
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STATEMENT OF OBJECTS AND REASONS

The existing section 35 of the Rajasthan Rehabilitation of
Beggars or Indigents Act, 2012 (Act No. 36 of 2012) provides that
if it appears to the Superintendent of Rehabilitation Home or a
Rehabilitation officer that beggar brought before him for admission
to the Rehabilitation Home is mentally unsound or leper, he shall
take steps for confining such person to Psychiatric Hospital or
Lepers Asylum.

It has been held by Hon'ble the Supreme Court of India in
the case of Vidhi Centre for Legal policy v/s Union of India and
others that Leprosy is not communicable disease and not to treat
any person suffering from that disease with any kind of stigma or
discrimination. The Supreme Court has directed the Union of India
and State Government to apprise it about the steps taken with
regard to the repeal of the provisions wherein Leprosy has been
treated as stigmatic disability.

To treat beggars suffering from leprosy at par with other
beggars, the existing provisions of section 35 of the Act are
required to be amended. Accordingly, section 35 of the Rajasthan
Rehabilitation of Beggars or Indigents Act, 2012 (Act No. 36 of
2012) is proposed to be amended suitably.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

AT ISl Agdrd,

Minister Incharge.



EXTRACTS TAKEN FROM THE RAJASTHAN
REHABILITATION OF BEGGARS OR INDIGENTS ACT,
2012

(Act No. 36 of 2012)
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35. A Beggar who is mentally ill or is a leper, how to be
dealt with.- Where it appears to the Superintendent of
Rehabilitation Home or a Rehabilitation Officer after getting due
prima facie or cursory medical examination done from a
Government Medical Officer that the beggar brought before him
for admission to the Rehabilitation Home is mentally unsound or
leper, he may, instead of keeping such a person in the
Rehabilitation Home take appropriate steps for confining such
persons to Psychiatric Hospital or Lepers Asylum as per provisions
of Mental Health Act, 1987 (Central Act No. 14 of 1987) or the
Lepers Act, 1898 (Central Act No. 3 of 1898).
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Bill No. 15 of 2020

THE RAJASTHAN REHABILITATION OF BEGGARS OR
INDIGENTS (AMENDMENT) BILL, 2020
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

to amend the Rajasthan Rehabilitation of Beggars or Indigents Act,
2012.

(To be introduced in the Rajasthan Legislative Assembly)

Pramil kumar Mathur,
Secretary.
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(Master Bhanwarlal Meghwal, Minister-Incharge)



